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I, therefore, urge upon the
Government of India to come for-
ward with a decision to publish
cheaper edition of Rabindra Rachana-
vali in Bengali. The huge number
of Rabindra-lovers are eagerly
awaiting for the immediate decision
of the Central Government in this
respect.

(vi) ALLEGED UNAUTHORISED IM-
PORT OF POLYESTER FILAMENT
IN THE COUNTRYy

SHRI RATANSINH RAJDA
(Bombay South) : Synthetic tex-
tile industry and decentralised art
silk industry, especially silk and art
silk mills, and art silk weaving
industry are very much perturbed
at allowing of unauthorised import
of polyester filament yarn by cotton
textile mills in huge quantity invol-
ving foreign exchange worth crores
of rupees, against the laid down
policy of the Government. It
appears that some industrial
magnates from cotton textile mills
wielded undue influence and pur-
suaded the Textile Commissioner,
Bombay to permit them to import
polyester filament yarn under O.G.L.
as actual users. 1he Textile Com-
missioner issued press note allowing
import of partially and fully oriented
polyester filament yarn by cotton
textile mills which was previously
allowed to texturisers, crimpers and
units having licence under 23(5) of
Schedule 1- of the Industries
(Development and Regulation) Act,
1951. This press note connived at
letter No. 16(14))IL/73/MP/[495 issu-
ed by the office of the Textile
Commissioner to cotton textile mills
to get endorsement and separate
licence wunder 23 (5) from the
Ministry of Industry for 100% use
of polyester filament yarn.
It is learnt that even the Direc-
tor, Department of  Textiles.
Ministry of Commerce. ohjected to,
the aforesaid press note without
obtaining formal approval of the
Government of India. Fortunately,
Custom authority stopped the con-

SRAVANA 15, 1904 (SAKA)

ulr 377 334

signment of POY/PFY (partially and
fully oriented polyester filament
yarn) illegally imported by some
industrial establishments in Bombay
as their industrial licence was not
valid for the import of items under
23 (5) of the Schedule 1 of Indus-
tries (Development and Regulation)
Act, 1951. The Collector of Customs
issued show cause notices to defaul-
ting mills importing POY/PFY in
contravention of the prohibitions
under clause 3 of the Imports
(Control) Order, 1955. The said
consignments werc released under
Bond by the Collector of Customs,
probably under pressure from some
quarters.

In the meantime, the then Minis-
ter for Commerce announced at a
Press Conference in Bombay catego-
rically that the question of merging
units of 23 (1)and 23 (5) into one
fold does not arise 1. e. the Cotton
1 extile Mills and Artsilk units cannot
be merged together. It Is surprising
that despite clear policy statement
by the Commerce Minister the Tax-
tile Commissioner suggested to
merge units under 23 (1) and 23 (5)
into one fold. It is quite wunder-
standable that the Directorate Gene-
ral of Technical Development
(DGTD) and the Secretary of the
Industry Department raised objec-
tion to such move.

It is essential that the serious
breach of laid down policy should
be rectified and a thorough inquiry
into the whole affair should be
instituted so that healthy practice
and guidance' emerges ultimately and
culprits are brought to book and
the country is saved from suffering
a loss of foreign exchange worth
crores of rupees.

(vii) REPORTED KILLING OF TWwWO

HARIJANS IN VILLAGE MOHAN-
PURA OF ALIGARH DISTRICT
IN U, P.

ot " o ogEt (fasAix) -
qreaaY, ¥ @ gwifaq g & qreqy
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PROF. MADHU DANDAVATE
(Rajapur) Sir, yesterday we had
requested the Speaker that the
Minister should make a statement.

MR. DEPUTY-SPEAKER. It
was left to the Minister.
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PROF. MADHU DANDAVATE:
You look at the records.

MR. DEPUTY-SPEAKER: It is
left to the Minister. We cannot
direct him to give a reply. It is
left to the Minister.

PROF. MADHU DANDAVATE:
Just a minute. I myself had made
the suggestion and requested that in
order to end this impaSse, he may
be permitted to raise the question
under 377 and the Minister should
also reply. Ynu will find even in
the Press this is mentioned. Even
in the records of the Lok Sabha it
is mentioned. So, I think, it is im-
perative that the Minister should
make a statement. You have heard
the episode. How gruesome is the
episode. Only for a Harijan chang-
ing his name, he has been mur-
dered. 1do not know what has hap-
pened to their conscience.

SHRI HARIKESH BAHADUR
(Gorakhpur): The Minister should
come with a statement.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
Whatever is there in the proceedings,
Il am not aware of it because 1 was
not in the
(Interruptions)

House at the time.

MR. DEPUTY-SPEAKER :
Please hear him. You hear him.
What is there ? You must hear.

SHRI P. VENKATASUBBAIAH:

I am told my senior colleague was
here. I will convey the feelings of
the Hon. Members to our senior
Minister. (Interruptions)

PROF. MADHU DANDAVATE :
If he is not ready with the statement
to-day, on some other day-tomorrow
13 the last day of the week ; let him
make a statement tomorrow.
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MR. DEPUTY-SPEAKER : He
has said he would convey to his
senior colleague. ~ Let us wait.
(Interruptions)

SHRI RAM VILAS PASWAN
(Hajipur) : I am on a point of
order. Yesterday this was decided.

MR. DEPUTY-SPEAKER : He
has already replied.

st T faea qaaE ¢ 3 arEe
G MELL | HT IFT G@gq I
wfar &t @ f& fafaec g
FIT |

The Minister will make a state-
ment. Now he says he will only
convey.

MR. DEPUTY-SPEAKER : No
ruling has been given. If you want,
I will look into the proceedings. No
ruling was given. Now Mr. Rakesh,
you have one 377.

(Interruptions)

MR. DEPUIY-SPEAKER : Ttis
already over. (Interruptions) Mr.
Venkatasubbaiah got up and said
that he did not know what happen-
ed yesterday; and, therefore, he would
communicate it to his colleague, the
senior Minister. (/nterruptions)

PROF. MADHU DANDAVATE!:
You know what had happeneds I

have pointed out to you about the
proceedings of the Lok Sabha. Afe-

that, T think it is imperative thai h
should make a statement. .

MR. DEPUTY-SPEAKER : H:
has just now said that he would
communicate it to his colleague.

PROF. MADHU DANDAVATE :
Let him assure that he will come with
a statement. .
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. MR. DEPUTY-SPEAKER : Let
us wait.

SHRI HARIKESH BAHADUR :
We want an assurance.

SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South) : Let
him make a statement tomorrow.

SHRI HARIKESH BAHADUR :
Let him make a statement.

“MR. DEPUTY-SPEAKER : This
compulsion is not proper. (Inferrup-
tions) He has already said: respec-
ting the Member and the House, he
has said that he would communicate
the feelings to his senior Minister.
And you will have to wait.

SHRI HARIKESH BAHADUR :
We want an assurance.

PROF. MADHU DANDAVATE:
Let me point out to you a fallacy in
your argument, Sir. While 1 agree
that normally, a Minister is under
no obligation to reply to a 377, I
wanted to point out to you that
when I made a suggestion, the
Speaker accepted it. You will find
that as a part of the records of the
Lok Sabha. And there, when the
Speaker also accepted the suggestion
that he would make a statement
under 377 i.e. that the Hon. Minister
would reply or make a statement
thereon, it is necessary. (Interruptions)
So,. there is no choice befare the
Minister.

MR.DEPUTY-SPEAKER: He has
already said that...

PROF.MADHU DANDAVATE :
You do not know what he said.
He said he would communicate the
feelings to his senior Minister.
Thereis no assurance. The choice
is not left to him. When the Speaker
has Fven a direction, he has to obey
it.%(Interruptions) Tomorrow he may
make the statement,
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SHRI RAMAVATAR SHASTRI

(Patna) : You are bound by that
ruling of the Speaker.

SHRI HARIKESH BAHADUR :
Government should come with a
statement. ([nterruptions)

MR. DEPUTY-SPEAKER : Now
Mr. Rakesh. We were so happy that
Zero Hour was not there to-day: but
you are making this another Zero
Hour. (Interruptions) You wanted
something. That was allowed, and
the Minister also was good enough
to rise and say that he would com-
municate. (Interruptions) What else
do you want ? What more can be
done ?

PROF. MADHU DANDAVATE:
Can you not give the direction in
terms of the ruling of the Speaker
yesterday ?

AN HON. MEMBER : You
cannot rule out the ruling of the
Speaker. You are the Deputy
Speaker.

MR. DEPUTY-SPEAKER : There
was no ruling at all. I have already
said that there was no ruling.
(Interruptions) There was no ruling.
(Interruptions)

SHRI HARIKESH BAHADUR :
You can abide by the ruling of the
Speaker.

PROF. MADHU DANDAVATE:
You cannot give your ruling on
wrong information. When he had
already made an observation, you
cannot.......(Interruptions)

MR. DEPUTY-SPEAKER : I
have already said on the point of
order raised by Mr. Paswan that
there was no ruling from the Chair.
(Interruptions) The Minister got up
and stated that he would communi-
cate. (JInterruptions)
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st Tw fasmw gmaEw . WIT @
fe=lr awwa agY § 1 W7o ar gAr T
g | &% g1 fw eNeT 7 Tar Fgroar
W H1T Ie2T a1 @ § | (saFum™)

SHRI SATYASADHAN CHAK-
RABORTY: 'There was a commit-
ment.

SHRI RAMAVATAR SHASTRI:
He will only communicate; and what
after that ? (Interruptions)

MR. DEPUTY-SPEAKER : I
think from the proceedings I find
that there was no commitment from
the Chair. T have said that there
was no commitment by the Chair.
Mr. Rakesh. (Interruptions)

SHRI RAM ViLAS PASWAN :
The Minister of Parliamentary
Affairs is sitting here. (Interruptions)

MR. DEPUTY-SPEAKER :
Mr. Rakesh. 1here is no commit-
ment.

PROF. MADHU DANDAVATE:
I will quote. Yesterday the Speaker
said that he had already allowed
him to raise the issue earlier. 1
said, what harm 1is there if you
formally allow him to do it under
377, (Interruptions)

MR. DEPUIY - SPEAKER :
There was no commitment by the
Chair, I have already said. In
spite of that, he got up and said
that he will communicate the feel-
ings of the Hon. members to his
senior colleague. You have to wait.

(Interruptions)

MR. DEPUTY-SPEAKER : I am

sorry, | am not going to allow any-
thig on this discussion. Mr. Rakesh.

(Interruptions)
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MR. DEPUTY-SPEAKER : Plgase

don’t record anything.
(Intcrruptions)**

MR. DEPUTY-SPEAKER : I
havealready replied to Prof. Madhu
Dandavate. That is over.

(Interruptions)**

MR. DEPUTY-SPEAKER : Mr.
Rakesh. He said, he will commu-
nicate the feelings of the Hon.
members to his colleague. Why can’t
you wait ?

(Interruptions)**

SHRI SATYASADHAN CHAK-
RABORTY : The question is of
making a statement. Since you are
here, you can say that there will
be a statement tomorrow.

MR. DEPU1Y-SPEAKER : MTr.
Rakesh,

PROF. MADHU DANDAVATE :
Let it be understood that tomorrow
we will insist upon a statement from
the Minister.

(Interruptions).

MR. DEPUTY-SPEAKER : It
1s upto you. I am not concerned
with it.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Rakesh. The subject has already
been closed. You have to wait.

(dnterruptions)

MR. DEPUTY-SPEAKER : I am
not going to allow any discussion on
this. [ have already given my fipal
decision.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Rakesh. Please .do not record any-
thing else.

(Interruptions)**

T"_“N ot recorded.
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SHRI RAM VILAS PASWAN :

At least you hear me.

MR. DEPU1Y-SPEAKER : I
have already heard you.

(Interruptions)**

MR. DEPUTY-SPEAKER : Do
not record anything.

(Interruptions)**

MR. DEPUIY-SPEAKER : I
have already said that I have gone
through the proceedings and there is
no commitment by the Chair. How
can we conduct the deliberations at
all? Should I say something ?

(Interruptions)**

SHR! HARIKESH BAHADUR :
[tis a serious matter. That is why [
say that the Minister should come
out with a statement.

MR. DEPU | Y-SPEAKER : Itis
only serious things which are dis-
cussed here.

(Interruptions)**

MR. DEPU 1 Y-SPEAKER
Everything is serious.
(Interruptions)*®

MR. DEPUIY-SPEAKER : 1
have already said that there was no
commitment by the Chair yesterday,
but still the Minister was good
enough to getup and say that he
will communicate the feelings of the
Hon. members to his colleague, Mr.
Venkataraman. Therefore, you have
to wait. This is final.

SEVERAL HON. MEMBERS :
No. (Interruptions)

AN HON. MEMBER : Hereis a
commitment by the Chair. (Interrup-
tions)

SHRI SATYASADHAN CHAK-
RABORTY : There was a com-
mitment by the Chair.
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MR. DEPU1Y-SPEAKFR: Mr’
Rakesh. You carry on.

(Interruptions)

MR. DEPUi Y-SPEAKER ; Then
1 go to the next subject.

(Interruptions)

MR. DEPU ] Y-SPEAKER : Shri
Zainul Basher. ([nterruptions)

SHRI SATYASADHAN CHAK-
RABORTY : This way the
House would not function.

MR. DEPU)Y-SPEAKER : I
know how to make the House
function. You cannot stop the
proceedings. You carry on. Mr.
Zainul Basher.

(Interruptions)

(vili) NEED FOR IMPROVEMENT IN
THE WORKING OF TELEPHONES

IN GHAZIPUR DISTRICT OF
U. P.

Wl SAgH TN (WSAIGR) : IqIEqEA
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AN H a9 Wi T K1 sqgedr
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